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Mr M, M, Sudame
Advocate for tho Pegition:Ts
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Union of India and ors.

Respondent
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Mr.S5,.V,Manohar

Advocuts for the Rospondent(s)
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CORAM?

The Hon'ble Shri M.Y,Priolkar, Member(A’

The Hon'ble Shri V-D-Deshmukh; Member(J)

1, hether Reoorters of locel oapers may b2 allowed Lo see
the Judgament ?
2. To be reforred to the Henorter or not ?

3, whether their Lordships ish in see the feir cooy of
-the Judgsment 7

4, whether it nceds 1o he circulated to other Berches of
the Tribunal 7
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(a.,Y.PRIOLCKAR )
TD Hember(A )
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH
CIRCUIT SITTING AT NAGPUR

0,A.1294/92

Sudhir Puroshattam Talmale,
Siraspeth,
Telipura, ' _
Nagpur. .. Applicant.
-V ISUS=
1, Union of India
through
Secretary, ,
Ministry of Information &
Broadcasting,
Parliament Street,
New Delhi,
2., Director General,
Doordarshan,
Mandi House,
New Delhi. : .. Respondents
Coram: Hon'ble Mi.M.Y.Priolkar, iMember (A’
Hon'ble Mr.V.D,Deshmukh, Member{J)
Appearances?

1. Mr.¥,M,Sudame.
Advocate for the
Applicant. _

2., Mr.S,V.Manohar
Advocate for the
Respondents.

CRAL JUDGMENT : Date: 22-1-1993
{Per M.Y.Priolkar, Member(s){

This?application has been filed
by the applicant for his prayer that benefit
of the judgment of the Principal Bench of
this Tribunal dt. 14-2-1992 should be extended
to him. By this judgment the respondents were
directed to formulate a scheme for regulari-
sation of the casual Artists working in

Doordarshan,

2. The learned counsel for the res=
pondents made a statement before us today that
if the applicant is found to be eligible in
terms of the scheme formulsted in pursuance

of the judgment of the Principal Bench and as
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the
also/guidelines 1issued by the Director General,

Doordarshan his services will be regularised
subject to the availability of corresponding

vacancies.

/s o

3. No further orders are ne essary in
this case which is disposed of dccordlngly with

no order as to costs.
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(M.Y.PR{6E;;:3

(V.D.DESHWIKH) .
Member(J) Member (A )



